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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT BYDERABAD

- ——— i W . TP Wy, SO B oy S A o S g

Between ;-

B.H;Rajesh Kumar

ee. Applicant
And

The Secretary, Union Public Service Commissicn,
Dholpur House, Rew Delhi - 110 011,

.+. Respondents

Counsel for the Applicant‘ Shri Krishna Devan

Counsel for the Respondents :  Shri V,Rajeshwar Rao, A

CCRAM:

THE HON'BLE JUSTICE SHRI M.G.CHAUDHARI : VICE~CHAIRI

THE HON'BLE SHRI R.RANGARAJAN :  MEMBER
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"tained Degree of M.A.

[ |24

{(Crder per Hon'ble Justice Shri M.G.Chaudhari,. Viceé~Chairman).

Although we are convinced but hecitate to usg
i Asperedre. _
werd frévclcocus hence we expledn the application is t¢

mis-conceived.
His Secondary School Leaving cs
cate records his date of birth as 31-7-64.

Service Commission issued notificaticn for Civil Sers

—

—

Examinaticn, "1997 prescribing”:% the tandidate should
attained the age c¢f 28 yéars cn 1-2-97 he must
born not earlier than 2-8-19€9,
the applicznt is earlier tc that date, he is not elig
The last date of receiving applicaticons for the exami
is specefied as 27-1<97, The 0.A. has been filed cn
However the appliéation doces not sifte that appiicant
However on the apprehension that if he gpp

arplied.

. %zﬁg
the date of filing of the C.A., the application ednn

tertained on the ground he being over zged.. this ap]
1
is filed seeking s declaration that the explanatory n

that
cn the advertisement stating kkk/cnly the date cof bi

entered in the Matriculaticn Certificate or Secondar
Leaving Certificste or #m in a certificate recognised
Indian Government as equivalent to the Matriéulation
prescribed manner will alone be accepted by the comm
proof of age and "no other documents relating tc hor

not
Records and like will/be accepted,

1
——

L
this cezuwirement. In the first place the arpllcant

loco

btally

The applicant is a postgraduate having ob-

:‘rtjfi"’

The Uniom Public

rices

I not have

rave peen

Siince the date of birth of

jikcle.

ration
22-1-97,

nas already
lies after

ot he en-
plication

ote centained
rth irkzrss
¥ School

by the

in the
ission as
oscopes/

affidavit/hirth extract from Municipal Ccrporaticn/%ervice -

in woledive 7 Aokl M1
The arplicant chea

}bhwﬁlmhaﬂ
l1lenges

has no
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' ﬁow,u urmé(ﬁ B
YFoece—stendie to approach the Tribunal without submittiing an

application to the commission. Secondly the conditions pres-

cribed by -the Commission are absolutely reasonable and cannot

lenae lig. —
be interfered with. Thirdly the applicant T thae lhis

"y
date of kirth te-be recorded as—shewn in the Matriculation cer=

tificate znd 1if at all it was wrong he should have gotl it

[2¥]
G//_ rectified in the legal manner. The cocmmission is not ¢oncerned
with 'the rectification. Therefere the ground urged thgt the

impugned condition in the notification is violative of consti-

tution of Incdias is untenable. The applicstion is accorgingly

rejected. No order as to ‘costs.

NS foLetiandFu

(R.RANGARAJAN) (M.G.CHAUDHARI )
Member (a) Vice=Chairman

Dated® 24th January, 1997,
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Dictated in OCpen Court.
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1. 'rhe secretary, 1
U.P.S.Cs Bhelpur House,

_ New mlhi-ll.
one copy to m: Kxishma Bevan, Advocat:e, CAT. Hyd, i

24
" 3, one cepy te oVo‘.Jesm.r Rae, A“lcmSCO CAT. HY‘Q

: !

) 4. Gne cepy te Library, CAT.Hyd. ;
T 5 |
5, Ofie spare Cepy. _ 1
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TYELED BY _ CHECHED BY
COME ARED .-3‘{_ LPPRGVED BY

TN The CadThAL ADMINISTRATIVE TRIBUNAL
HMYLEK. 54D BuNCH AT HYDERABAD
- —
THE HON'BLE MR.JUSTICE M.G.CHAUDHAKI
VICE~CHATRMAN

AND

- R levse RaSoun
THE HON'BLE MK.HrRAFENDRAPRASAD
MEMBER( ADMN ) °

natear 2494~ \ -1997

CADER £ ZUDSMENT _ 5
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Adritted ang Interim [irecthons

L.spoged of with disectionszs
Lsmigsed.

Ismissed as withdriwn.
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